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Final Decision: Disposed Of

Judgement

Exemption Application – I.A. 4092 of 2024 is allowed.

This Appeal is against the Impugned Order dated 21st May, 2024. Learned Counsel for
the Appellant is aggrieved of the fact they had moved an Application No.1024 of 2024
for stay of the distribution of the liquidation proceeds till the time the Application
under Section 60(5) numbered as I.A. No.(IBC)/1986/KB/2023 filed by the Appellant is
decided.

The said Applications were listed on 21st May, 2024 when the Appellant did not appear 
and the matter was listed on 28th June, 2024. Now the learned Counsel for the 
Appellant submits there is an urgency in matter and he shall be satisfied in case his 
Applications are taken up by the learned NCLT at an early date. We thus request the 
learned NCLT to take up I.A. No.1024 of 2024 along with I.A. No.1986 of 2023 on 14th



June, 2024 and be disposed of as expeditiously as possible.

The Appeal is thus disposed of. Pending applications are also disposed of.
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